a6y Business Advisory
Committee

NortrricaTions UnoEr EsseNTIAL CoM-
MODITIES ACT

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): 1
beg to lay on the Table, under Sub-
section 68 of Section 3 of the Essential
Commodities Act, 1955, a copy of each
of the following Notifications:—

(1) G.S.R. No, 358 dated the 10th
May, 1958 making certain
amendments to the Fertilizer
(Control) Order, 1957.

(2) G.S.R. No. 359 dated the 10th
May, 1958,

(8) G.SR. No, 513 dated the 28th
June, 1958.

(4) G.S.R. No. 559 dated the 5th
July, 1958

(5) G.S.R. No. 560 dated the 5th
July, 1958 [Placed in Lib-
rary. See No, LT-771/58,]

12.19 hrs,

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1925

The Deputy Minister of Railways
(Shri Shahnawaz Khan): In answer-
ing a supplementary gquestion asked
by Shr: Goray on 30th April, 1958
arising out of a Starred Question
No. 1925 as to whether Government
would make available to hon. Mem-
bers the report of the Railway Work-
shop Reviewing Committee. I said
I thought that the report was already
in the library of the House. The
position, however, 1s that the Govern-
ment have decided to treat the report
in gquestion as a purely confidential
departmental document and not to
make it public. Therefore, no copy
has been placed in the library.

12.20 hrs.
BUSINESS ADVISORY COMMITTEE
TWENTY-SIXTH REPORT

The Minister of Parliamentary
Affalrs (8hrl Batya Narayan Binha):
I beg fo move:
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“That this House agrees with
the Twenty-sixth Report of the
Business  Advisory Committee
presented to the House on the
11th August, 1958."

Mr. Speaker: The question is:

“That this House agrees with
the Twenty-sixth Report of the
Business Advisory Committee
presented to the House on the
11th August, 1958,

The motion was adopted.

12-21 hrs.

ANCIENT MONUMENTS AND
ARCHAEOLOGICAL SITES AND
REMAINS BILL—Contd.

Mr. Speaker: The House will now
resume further discussion on the
Ancient Monuments and Archaeologi-
cal Sites and Remains Bill, 1958, as
passed by Rajya Sabha. Out of four
hours allotted to this Bill. 1 hour
and 21 minutes have already been
availed of and 2 hours and 39 minutes
now remain Shrn D, € Sharma
may kindly continue his speech.

Shri D. C. Sharma  (Gurdaspur):
Sir, I was submitting yesterday that
the punishments provided for destroy-
ing, removing, injuring, altering,
defacing, imperilling or misusing a
protected monument is not sufficiently
detervent. [ feel that in the case of
offences of a minor kind the punish-
ment is more strict than in this case,
whereas it should have been the
other way round. Protected manu-
ments are pieces of property which
are of national importance not only
for a year or for B generation or two,
bu! they are the national heritage of
the country. These are property
which will last for many many years
to come. It is, therefore, in the
nature of an ancestral type of pro-
perty. Yet, the punishment which
has been provided is too lenient and
too mild. -

At the same time, the machinery
that has been provided for the enforce-
ment of this punishment is such s
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cannet be easily available, I would
also submit that in the case of social
measures we find that the machinery
of law and order comes into force
very tardily. It is not coming with
as much promptitude as it should.
We have seen that in the case of so
many pieces of legislation in the social
sphere. Take, for instance, the Act
which  makes untouchability an
offence. I would like to ask the
House how many times the various
provigions of the Act were called
into play after we have enacted that
measure. The number is very negli-
gible. This is not my opinion alone.
This is the opinion of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes. He has been saying
that in every report that has been
placed on the Table of the House
Therefore, I say that since this pro-
vision is not going to be made use of
at all times and in all possible
emergencies, it  should have been
made so strict that people would have
been afraid of defacing a monument.
But that has not been done. So I
say that something should be done in
this matter.

Agawm. 1 find that “protected
monuments” have been looked upon
as a piece of property. They have
been put in the same category as
Jands, houses or anything else. The
accent on the dwnership of these pro-
tected monuments has been too heavy
and too misplaced. I wish the Bill
had laid emphasis more on the bene-
volent instincts of man, so far as pro-
tected monuments go, than on the
acquisitive instincts of man. In this
Bill everything has been done to make
the acquisitive instincts more pro-
nouncing and more clear than before.

I can understand the Government
purchasing a piece of protected monu-
ment. But I cannot understand how
and in what way the Government is
going to take on lemse a protected
monument. I fail to understand that.
A monument is a monument for all
times to come. A monument is some-
thing which endures. I do not see
the reason why we have to take a
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monument on lease and then give it
up after some time. It only means
that the Government is not of the
opinion that this monument is really
of such importance. I am saying
this because I find there is a provi-
sion for taking monuments on Iease.
Not only that. A provision is also
made that this must last for three
years and that the agreement may
be terminated by both sides by giving
three months’ notice.  This makes
me feel that protecied monuments
are not being treated in the spirit in
which they should be treated.

There arc other pofnts on which 1
would like to have enlightenment
from the hon. Minister., As T said
in the beginning, the Central Gov-
crnment is taking upon it a great deal
of responsibility.  Other forms of
machinery for the protection of these
monuments are going to be relegated
to the background. The States may
come into the picture or may not
come. It is going to be the prime
responsibility of the Central Govern-
ment.

May 1 know how much money is
being provided in the budget for
these monuments now and how much
enhancement we are going w have
for the future for the objectives of
this Bill? If the budget figure
remains almost the same or is enhanc-
ed only in a slight measure, I am
sure this Bill will practically remain
an infructuous Bill. So I want to
know whether the Government s
going to make available additional
funds for the implementation of the
provisions of the Bill. If it is guing
to make those funds available, I
want to Know how much more muney
will be put in the budget under this
heading. If there is no increase in
the funds this Bill is going to be of &
very farcical nature. It has askea
for something for which it cannot
provide. It is asking for things
which it cannot afford to look after.
This is a thing about which I want to
be assured before this Bill is passed.

I would like to know from the hon.
Minister what difference this Bill is
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going to make, so far as the Archaeo-
logical Department is concerned. Some
friends have been talking about the
Historical Records Commission,
National Archives and so on, and I
think they are relevant. But I
would like to know how far this
Department is going to be strengthen-
ed in order to carry out the object
of this Bill.

Shri Ranga: That is an important
matter,

Shri D. C. Sharma: If it is going to
be augmented in an imperfect man-
ner, I think it is no use taking the
time of the House for discussing this
Bill So, I would like to know what
blue-prints the hon. Minister has got
so far as the enlargement of the
Department is concerned What pro-
visions is he going to make in the
budget for making this department
financially sound?

Sir, as I said in the beginning, I
welcome this Bill But, I feel, this
Bill is not going to fulfll those objec-
tives which are stated here. 1 would
like therefore to have full assurance
from the hon. Minister that the Bill
when passed into an Act will fully
serve the purposes which he has at
heart and which he wants to put into
effect.

Shrl Dasappa  (Bangalore): Mr.
Speaker, Sir, I welcome the Bill that
is before the House not because of
my past experience with regard to
the implementation of the main pro-
visions of this Bill, but more because
of the prospect it holds out and the
hopes that it engenders. 1 do not
want to traverse the whole Bill, but
1 agree with my hon. friend, 8hri
Sharma, in saying that unless the
Covernment takes it sufficiently
seriously to implement the wholesome
provisions of this Bill, the mere plac-
ing of it on the statute book will not
certainly have the desired results.

So far as the aims and objects of
this Bill are concerned, we are all
agreed that these ancient monuments
and thase archaeological sites and

Sites and Remaing Bill

buildings should be maintained as fu
as possible in as good a condition ws
possible and we must see to it tha
the purposes for which some of them
are being used are 7really looked
after carefully. My experience is
not with reference to the monuments
that are outside Mysore State and
they are mostly confined to the State
of Mysore. 1 would refer to three
or four of them.

It is well known that Belur and
Halebi are wonderful examples of
Hoysala architecture. They are
such that you do not find the
like of them anywhere else in this
country or elsewhere. They are a
marvel to the State. How those
dexterous and skilltul hands have
carved out such beautiful images from
out of stone! It baffles the most
modern technicians and engineers to-
day. But when it comes to the ques-
tion of their being looked after and
preserved I am afraid, we have insult-
ed those great genius prodigies who
have carved out those monuments in
exhibiting our gross neglect of those
institutions. Recently some attempts
have been made—it may be that hon.
Members may be thinking that I am
painting the picture a bit too thick,
but T must acknowledge that there is
an attempt made—to preserve these
monuments. But they are wholly
wanting in regard to the needs of
those monuments. I am afraid, we
are spending very, very little com-
pared to the requirements of those
institutions and the very experts have
suggested far greater attention being
paid to them than what is being paid
now. I do not want to go into the
details of these institutions.
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should get into touch with the con-
cerned Ministry and see that these
places are not overgrown with thick
lantana and other shrubberies and
are quite presentable and neat.

’ The third institution which I would
say is not less important is that
famous Hyder and Tipu’s Gumbaj in
Scringapatam. [ do not know whe-
ther the hon. Minister has seen it. If
he has seen it he must have been
impressed by the rather dull and
dismal look it presents today! I
remember the earlier days when the
Government of Mysore when that
had the charge of that institution used
to look after it exceedingly well and
it was a thing of beauty. Not only
the place but the whole lay out and
the garden and everything round-
about was so scrupulously looked aftcr
that every little plant and every
little path was so cheerfully looked
after. But, today it is presenting an
absolutely neglected ook, It sad-
dens my heart, because I have been
there for more than 30 or 40 years to
see that institution, that slightly its
condition is deteriorating. There are
s0 many aspects which need to be
looked after.

There is & provision here that these
institutions should serve the purpose
they are intended to and not in any
way be desecrated. I once went to
an urs at this very place—the tomb
of the great Hyder and Tipu and the
mother of Tipu. A lot of my muslim
friends were there—literally thous-
ands—and what did we find on that
day? Hundreds of batches sitting in
different places and gambling heavily.
I took courange into my hands and
with some of my muslim friends tried
to do a8 much chasing as possible,
but in whole garden it was not pos-
sible. T am only bringing this to the
attention of the hon. Minister to show
what kind of a fall there has
been from the ideals which our ance-
stors and predecessors had placed
before themselves. So, it does require
a lot more effort—a lot more serious
effort—it we have got to fulfil the
objects of this measure.

114 L8D~3
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If it comes to a question of wages
of those poor people, in this very
Gumbaj of Hyder and Tipu it is
simply shocking. It is miserable.
Possibly, a man who was getting five
or six rupees, maybe fifty or sixty
yvears ago, Iis getting just the same
amount, while in the case of all other
services, there has been a fair rise—I
do not say whether it has been quite
reasonable but still there has been
some rise. Here we find these peo-
ple receiving meagre wages and asked
10 do work for not merely eight hours,
but possibly all the 24 hours or at
any rate for twelve hours from sun-
nse to  sunsel. These arc matlers
which have got to be looked after. It
is not cnough if we declare it an
ancient monument. It is an ancient
monument and it 15 declared as such
There 15 no doubt about it. We do not
derive any satisfaction merely by
tabulating all these ancient monu-
ments worth preserving, but we must
justify the principle that we are fol-
lowing by our own action. [ beseech
the hon. Mmister to pay some more
heed 1o this institution than what has
been paid all these years, !

I do not want to take more tme. 1
hope I have not encroached. I would
also refer to that grand monolithic
structure  Sravanbelagola—Gomates-
war temples, one of the grandest sta-
tues, posably the like of which is not
anywhere in the world. The history
goes back to the days of Chandra-
Eupta when he went down south  and
scttled there. Because of the ravages
of time and weather, there is a kind
of peeling off of the stones which
gives rise to paiches Some attempt
is being made to arrest this corrosive
action of weather and time. But I
think even greater attention is neces-
sary and very much more scientific
knowledge has to be brought to bear
upon the problem that is facing us at
Sravanabelagola where that grand
statue is standing. Some attempts
are being made. I do not deny that
and let my hon. friend not carry away
that impression.
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Shri Ranga: The steps also have
to be made.

Shri Dasappa: As I said there s
some attempt being made to preserve
the monument. While there iz some
attempt at Belur and at Sravana-
belagola in regard to this image of
Gomateswara, there is hardly any
attention paid by the Government of
India with regard to the Hyder and
Tipu Gombaj. I hope they will do
the needful.

Mr. Speaker: Pandit Thakur Das

Bhargava. After him I shall call
Shri Ranga, Shri Keshava and other
hon. Members who want to speak on
this.

afew s € 1w o fw (feae) -
o7 grEw. =9 faw g W™
T E AR E R AW
fewfa®s & o% w00 TEN YW FH B
ford ovgr &1 % B oWET E )

]

w faw ¥ &z % o
tT O § @F Al 97 SiRrsge
& wot & o o form fer o &
T gfrm foer Y oA ce, ©2
foe & ot R WX wwie faw
;N ot Yo | wRY tv F gy foar
™ ¥ —

Ancient and historicial monuments
and records, and archaeclogical sites
and remains, declared by or under

law made by Parliament to be of
national importance.
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{afwm smerT qre wrt)

No State Government shall under-
take or authorise any person to under-
take any excavation or other like
operation for archaeological purposes
in any area which is not a protected
area except with the previous appro-
~al of the Central Government and in
accordance with such rules or direc-
tions, if any, as the Central Govern-
ment may make or give in this be-
half.
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“‘antiquity” includes—

(i) any coin, sculpture, manuscript,
epigraph, or other work of art or

(ili) any article, object or thing
iHustrative of science, art, crafts,
literature, religion,
polities in bygone ages,....
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(a) such officer or authority sub-
ordinate to the Central Government,
or

(b) such State Government or such
officer or authority subordinate to
the State Government,....
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Mr. Speaker;: I would like to know
from hon. Members how we may
divide the time between general dis-
cussion and clause by clause con-
sideration. Two hours and odd we
spent the other day. Two nours and
30 minutes are left today. We
started at 12-20, We wil] take i{ that
we must conclude discuss.on and all
stages by 3 o’clock. There are a
number of amendments that have
tabled. Shall we devote an hour for
them? Ome hour is more than en-
ough. In that case, by 2 o'clock, we
will finish general discussion. There
are a number of hon, Members who
would like to participate in the dis.
cussion. Hon. Members would,
therefore, be brief,

Bhri Hwmmayun Kabir: I would like
to have half an hour for my reply.
I wes very beiet in my opening
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speech. Many points have been
raised.

Mr. Speaker; He wants me to call
bim at 1-30 or round about that.

Shri Ranga: Mr. Speaker, it is evie
dent that we are all in favour of this
Bill The only thing is that we would
hke many more things to be aone,
So far as the Bill goes, I am in ugree-
men{ with the remarks snd sugges-
tions made by my hon. friend Shri
A C. Guha yesierday that the 100
vear period ought not to be insisted
upon, and secondly that the Bill
should be made to apply to Jammu
and Kashmir also When thig terri-
tory is mentioned, my mind hovers
round the historical remains, given
the combined name of Martand Tem-
ple. It is in ruins. When one goes there
and sees it, he beging to think of the
past ages when the Indian culture was
s0 dominant in that area.

Mr, Speaker: It was built by the
Pandavas

Shri Ranga: Yes I would like that
this opportunity should be taken by
my hon friend the Minister to accept
the amendment suggested and see....

Shri Humayun Kabir; For Martand,
that amendment is not necessary.

Shri Ranga: Why?

Shri Humayon Kabir: Already it
will be looked after by us.

Shri Ranga: But, there must be
many other remains like that. 1 see
no reason why that amendment shoula
not be accepted.

Shri Humayun Kabir: [ will explain,
That is an entirely different thing.

Shri Ranga: In addition to the great
mep whose names were mentioned
yesterday belonging to Bengal, there
are similar great men of recent past,
of i00 years or 75 years, belonging to
different partg of the country, whose
birth places or places where they had
lived when they were dying or where
they died, ought to be treated as
places of pilgrimage, and produced by
the Government. There were three
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. [Shri Ranga]
great men who died not s2 lang ago,
but, at the sgme time, whose ploces
Heve become really very sacred in the
minds of the Andhras. One js the
freat Veeresalingam who wag as
eat for Andhra Pradesh as Iswar
andra Vidyasagar was for Benga!
e secong is Shri Potti Sri Ramulu,
o made it clear to the whole world
that although Mahatma Gandhi died,
Gandhism in its dynemic form can be
practised and was practised, He
died in a house belonging to some
r friend and situated in the
Mpdras city. It ought not to be left
to a few private individuals to try to
collect money, acquire the house and
reserve it for the nation. Similarly,
eré was Desa Bandhu Konda Ven-
kalappayya, one of our great leaders
ho . Wag known to all thase of us
who had taken part in our nalonal
struggle, These places and the very
jmportant things which belonged to
sach ;great men, 1t does not matter
from which part of India they hailed,
we ought to try our best to preserve.

it grieved me very much when 1
went o Pakistan some time ago to find
in what a grievous and deplorable
condition the famous Lajpat Rai Hall
and Lajpat Ra: Bhavan are to be found
now. So little 18 being done by that
Government. [ would like our Gov-
ernment; to explore ways and means
of how we could preserve them in very
good condition so that that may be an
exampte to them and a source of
ingpitation to those who are there
alvesdy ih Makistan and also those of
us from our part of the country who
wousd, like to go and see those places
and think af the very great patriot.

.Thereiare a number of places in
Andiwe Pradesh itself which ought to
be-presorved properly and which are
motq being preserved today satisfac-
terily ' Sokee years ago, I took up that
mabier sofur as Battiprolu was ocon-
doensd: i After great difficolty, the
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the Government to take into consi-
deration that they shounld not only be
interested merely in marking out a
particular place and calling it a pro-
tected monument, but they should
acquire some of the relics and anti-
quities and monuments which may be
tound in the neighbourhood, bring
them over to that place and place them
in such a way that when anybody goes
there, he will be able to get a proper
picture of the place, its history and its
past glory. There are three famous
places. There is one great Buddhist
monument at Gholl, in Srikakulam
district. It is very famous place Not
far from it, only sbout a mile away,
there are some beautiful statues.
There 13 an Ardhanareeswar There is
another with two faces. In front there
18 Kali which is very dear to our
friends from Bengal. On the other
side, there 1s Ardhanareeswar. It is &
very rare thing. This is kept one mile
away. When one goes to Gholi, he
does not know that there is such a
thing as this there. I would like these
to be brought together.

Similarly, whenever any particular
important antiquity is taken away
from a particular place, there should
be left there at least a kind of plaque
to indicate that such and such a thing
was found here and it has been taken
to a near by museum or some other
monument. Any one who wishes to
know anything about it may go there.
At the same time, 1t would be a source
of inspiration to the people of that
place to know that such and such a
thing had been found in their own
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My hon. friend Shri Dasappa was
mentioning of Sravanabelgola. I began
to think of another place, the name of
which I forget also where an egually
great statue is to be found—also in
Mysore State. Both of them are
unique exampleg of these monoliths.
1 have not seen the like of it anywhere
in the world.

Shri Achar (Mangalore): There are
three.

Shri Ranga: So much the better.
These two [ have seen myself. 1 had
the great privilege of seemng them.
Whether you like to worship them or
not, as pieces of architeciure they are
unique anywhere n the world. 1
have seen the huge statue of Stalin on
the Don-Volga canal and it is nothing
when compared to our Sravanabelgola
statue, Stalin’s statue was constructed
only fifteen or twenly years ago,
whereas ours was constructed some
eleven hundred years ago. It would
indeed be a source of inspiration to
students all over India to be taken
over there and to be given the privi-
lege of seeing it. But the difficulty is
to get on to the top of the hill. It
nearly breaks anes back. I would hke
semething to be done to improve the
steps,

Shri Humayun Kabir: Students will
have no difficulty.

Shri Ranga: Therefore something
has to be done in that direction. I do
not know much about the preservation
or chemical side of it, but I presume
there must be some chemists associated
with the arrangements. While I am
on this point I would like to give one
warning to Government. It seems
there is a proposal before them to
transfer the Office of the Assistant
Chemist from somewhere in Deccan all
the way to Dehra Dun. I do not know
who hag given them this great inspira-
tion. 1 would like them to desist from
this.

There is another place called Humpi
where we have got & grest Hon image
of Narasimha. It is one of the biggest
#tatues. T dare say many of my hon.
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friends would have already seen it. It

is a piece of architecture worth seeing.
Why wag 1t constructed in those days?
Why was it erected up there as a kind
of example to the people? It is worth
pondering over these matters. They
were timeg when our people became
too much of Gandhians; they did not
knew how to protect their States and
there came the invaders from outside.
Some new spirit of self-defence or
national resistance had to be created
and inculcated in the mind of the
people Therefore thig cult of
Narasimha was thought of once again
and that tremendous statue was built
there It is going to pieces now; it is
exposed to the sun and something has
got to be done.

Similarly, there is another place.
At Warangal there is the lovely head
uf a statue. The statue has gone, but
the head is there. It is a beautiful
piece. Whom it is considered to repre-
sent, I do not know. If it is a real
representation of a man who was alive
at that ume, possibly it was Ganapathi
Deva. He must have been not only a
strong man, but a very handsome
person, a specimen of beauty. Any
poet would have had a look at that
statue before describing a handsome
man. That statue 15 lying there on the
floor. Hundreds of other things are
there in a state of pell-mell. How
many more beautiful pieces there are
we do not know, for so little is being
done. 1 am glad the Prime Minister
15 coming in just now, He is interested
in history and the hon. Minister is
also interested in history. Why is that
we are starving the Archseological
Department of funds? Why do we not
place sufficient funds at their disposxl?
We have got crores and crores of
rupees to be wasted by the Public
Works Department. Why do we not
place a few more lakhs of rupees at the
disposal of this Department so that
they can embelish the remains of our
past history, so that our young people
might be able to draw inspiration from
these great antiquities and relics of
archmolagical finds.
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Then there are these Warangal gates.
I have no idea as to how many have
seen them. But anybody who has seen
them will be struck by their artistic
beauty, and what is more the imagina-
tive capacity of those architects whao
had constructed them. They were all
carved out of black granite. You know
how difficult it is to do carving in black
granite. On red sandstone you can
carve anything: on marbles you can
carve anything, but it is a difficul*
job to do on black granite and yet
they have done it with exquisite
beauty. Although it is many centurie:
since they have heen erected there,
they look as 1If they were made only
ten or fifteen years ago. Since they
are heavy, one of them 1is leaning 1
wrote aboul it to the Ministry and
they said there is no danger of these
things falling Possibly there is no
danger. But they ought to be provided
with a kind of background—it is not
enough if you keep these things tl:ere
—30 that when one goes there, one can
get an idea of what must have been
the glory of the past. What 13 the
use of anybody going there and seeing
these hig things standing and getting
frightened that they may fa'. on them.
1 would, therefore, like Government in
this Ministry to think abour it from
that point of view and see that a cer-
tain amount of money is spent and an
atmosphere 1s created, so that when
our young people go there they would
get some idea of the historical back-
ground of these works of art.

I have very many more things to
say, but this is not the occasion for it.
I am glad that tourism has come in.
It has made our Government a little
conscious of the money side of these
great antiquities, I would like the
Ministry in charge of tourism to place
some funds at the dispcaal of the
Archeseological Department, so that
they can make these places more
attractive than they are today.

Shri Keskava (Bangalore City): I
also rise to record my response anti-
cipated by the hon. Minister while
moving the motion for consideration of

Sites and Remuains Bill

thig Bill. There is no doubt that India
has some of the best archmological
pieces in the world and some legisla-
tion in this regard was long overdue.
It is not that we did not have any
legislative measure. We had already
three enactments, as was already
pointed out by him and the implemen-
tation of these Acts necessitated the
promulgation of this Bill in the inter-
est of the preservation of the historical
monuments, the priceless monuments
of our country. I therefore welcome
this Bill.

This is an attempt at consolidation
of the several laws that are on our
statute-book and it also clarifieg the
confusion created by overlapping
jurisdiction in regard to monuments
declared national and those not so
declared. An additional feature of
this Bill is that it provides for securing
the records and archival findings in
the possession of private persons, On
all these grounds I welcome this Bill.

We have no written history in our
country. What little history we have
appears to be shrouded in the pre-
judiced records left by the alien rulers
of our country. The archaological
findings of our country are, no doubt,
seriously suffering from decay and
deterioration through neglect and
aging, and a proper care and preserva-
tion of these historical and national
findings is & long-felt need, and there-
fore this effective and early salvaging
and rehabilitation is really very desir-
able. This Bill, I have no doubt, is a
good step in the right direction.

One feature of this Bill very much
appeals to me, and that is, as I have
already suggested, the provision to
secure and safeguard the records and
archival findings of national import-
ance by way of compulsory purchase
also if necessary on payment of com-
pensation from the owners. I have a
few suggestions to make in thiy regard
to our Minister for whatever he deems
they are worth.

No doubt we must protect and pre-

serve these records of cultural value
and they are priceless and of great
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historical value too, but this attempt
on our part for a compulsory purchase
of these from the private owners is
likely to dissuade those who may have
valuable records in their possession
from making them known to the
general public; unless some induce-
ment is offered, the owners will not
come out with the information that
they are in possession of these valu-
able and priceless findings. We have
not yet cultivated a universal national
outlook In our country and therefore
it is better that some inducement is
offered, and that I suggest would be
by the Government making it known
to the public that it is interested in,
and prepared fn purchase, the very
valuable documents and other findings
from private ownerg at reasonable
prices. This must be made known.
We should also provide, if possible, the
supply of a true photostat copy of
thoge records and other things to the
private owners who have possession of
thesa records which have been
declared to be of national importance,
Unless we are prepared to give these
reliefs, 1 feel that it is very difficult
to enlarge our activities connected
with research in the whole of our
country., It may even harm that kind
of activity in our country.

I am rather doubtful if our Minister
is certain that written records also
come within the purview of this Bill
Perhaps we may be in a position to
interpret them under the words
“manuscript” and “literature” in
clause 2({b) (i) and (iii). Anyway, 1
would like to suggest that the specific
words “written record” also could be
inserted in a suitable place in the
clause on difinitions.

Our country is wvery vast and
research activity has got to be spread
all over the country. In the circum-
stances, it ia very desirable that we
thould have these units of national
archives distributed all over the coun-
try besides having it only in New
Delhi. The original records also could
be distributed to these units on a
proper besis,
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Also, we should be able to keep one
copy of each record in every unit. The
creation of these units is absolutely
essential considering the fact that we
aure a very vast country and we
should facilitate research activity all
over, and unless we are also not
consclous of the supreme necessity of
preserving the records even in times of
calamity, we shall not disregard this
suggestion.

Now a word about the highly objec-
tionable feature of concentration. I
am one of those who feel that we are,
of late, having too much concentration
of power. It locks as though, in spite
of the fact that we are a federal nsti-
tution, the admunistration 1s almost on
the point of being run on a unitary
basis. Whatever it is, even in this Bill
1 see @ sort of tendency to concentrate
the powers at the Centre. The powers
of the Collector—the man on the spot
who can use his discretion and give
the necessary insiructions in a more
frutful and effecive manner—are
being now removed and placed 1n the
hands of the Director-General located
in Delhi. This 1s, if 1 may be permit-
ted to say so, & rather retrograde step.
1 would rather have decentralisation
of the administration. It 15 high time
we begin that in all aspects of our
admnistration, and particularly we
should not increase centralisation any
more. Even on that ground 1 would
like to ask the hon. Minister if he
cannot do away with this centralisa-
vion.

Regarding access to these records
and other findings at least to scholars
and research workers, as pointed out
by my hon. friend Shri H. N
Mukerjee, 1 would deem it very objec-
tionable and record my vehement
protest against it if access is refused,
even to people of this type, of the
records prior to 1918 on some ground
or other, on the ground perhaps that
it led to terroristic activity. We are
not bothered about those activities. I
do not think there is any fear at all
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of terrorism in us. The Government
bas been sufficiently stable. Therefore,
we should not on any account refuse
access to these records at least to the
research workers and great scholars.

I would like to know the reasons
why special exemption of particular
clauses has been made in clause 1 of
the Bill a0 far as Jammu and Kashmir
ia concerned. I think that could have
been easily avoided if only a little
more trouble had been taken by the
Ministry. I would like it if even aut
this stage the State could be consul-
ted and we could avoid the special
exemption of clauses 22, 24, 25 and
26 given in clause 1(2). They are
very effective clauseg and I do not see
why we should exempt application of
these clauses in respect of Jammu and
Kashmir. 1 do not want to reiterate
what has been already urged on the
floor of the House in this connection.
There has been sufficient integration
of Kashmir, and I do not see why we
should pursue this line and not avoid
making any such exemptions.

Shri D. C. Sharma was pleased to
mention something about the exchan-
ge of historical records and monu-
ments from Punjab which are now
lecated in Lahore. It takes me at once
to the facts in our recent experience,
so far as exchange of matters relating
to the borders between India and
Pakigtan is concerned. I would like
that we should beware of the unila-
teral activities of our friends in Pakis-
tan, so far as these matters are con-
cerned. On no account should we
make ourselves again responsible in
any manner for a sirailar contingency.
What has happened in the matter of
borders may repeat itself in this most
ineffective sphere of historical find-
ings and archaeological remains.

Coming to my own State, T would
bring to the notice of the Minixter
fhat in ene of my visits to the com-
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absolutely no access provided for this
temple, and the road was absblutely
unsatisfactory; and I am told that no
attention whatsoever has been devo-
ted to this matter. If the Depertment
at the Centre is not interested in do-
ing it, at lemst it can bring to bear
some pressure on the State Govern-
ment and somehow see that casy
access is provided to this temple,

I would also take this opportunity
of bringing to the notice of the Minister
the historical monuments in Melkote.
Melkote is & place that was founded by
the revered Ramanuja, the great spiri-
tual teacher who hailed from the sputh,
In fact, he lived there and constructed
a temple. That is a great monument
worthy of Dbeing declared as of
national importance, and so has it been
declared Bu!, unfortunately, we
find—and when our Speaker was
pleased to visit Melkote recently, a
representation was also made to him
that the arrangements, and the provi-
sions made wunder this enactment
for maintaining the temple and look-
ing after the necessary needs there
arc absolutely mmadequate. At this
rate, il looks as though we would
allow ourselves again to the complaint
ef allowing these monuments to dete-
riorate, in spite of the fact that they
come under the jurisdiction of this
enactment. 1 hope that this temple
at Melkote and also the Sringeri
temple will be paid some attention,
and the shortcomings will be
made good in proper justifica-
tion of the fact that they have been
declared as of national importance.

With these words, I have no hesi-
tation in heartily welcoming the Bill
before this House.

Mr. Chairman: Shri C. R. Pattabhi
Raman. 1 have to call the Minister
at 130 . So, the hen. Member
may take as brief a time &s possible.

Shri C. B, Pattabhl Raman (Kum-
bakonam): 1 shall try. That means
that I would get only five minutes, 1
hope you will be pleased to give ma a
few more minutes after that.

Mr. Okalrman: He ‘may ks ten.
minutes or 0.
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Shri C. R."Pattabhli Raman: I shall
try to be as brief as possible.

I sm very happy that a comprehen-
sive legislation is on the tapis of this
House after having gone through its
varioug stages in the Rajya Sabha. I
am very happy also that one of the
finest products of Hindu-Muslim cul-
ture, a very cultured man, is in charge
of the Ministry I have no doubt that
with his usual drive and dynamism,
he will give the ancient monuments
administration a new look which 1t
very badly needs. When we have a
Bill of this nature, I feel that it al-
ways falls short of the mark for the
simple reason that the administration
15 poor. We must have properly quali-
fied persons to administer all the mat-
ters. What has happened in Egypt?
We have Egyptologists who have stu-
died all about the pyramids and tombs
who have known about the various
Pharoahs, who have the requisite
knowledge etc. to administer it. I am
not saying thereby that even the
mason in charge of an ancient monu-
ment should be well-read. But, cer-
tainly, there must be a certain amount
of knowledge and reverence, so far as
the approach 15 concerned. People
must be equipped with some sort of
knowledge when they deal with an-
cient monuments, whether Hindu,
Muslim, Parsi or Buddhist. These are
my prefatory remarks which I am
permitting myself to make when I am
referring to this matter.

What happens is that we have the
various Hindu Religious Endowment
Acts in the various States, and it 1is
just possible that we may have a man
in charge of a temple, who may have
no faith at all in the temple rituals
or the puja, or who may even scofl
at those things. But when the Union
Government are taking up a matter
like this, they must gee to it that the
people in charge of the administration
of ancient monuments protection are
well qualified and have the proper
approach. They must also see to it
and that they have a regular service,
50 far ag the protection of ancient
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various cadres, beginning from the top.
Here, I must strike a note of dissent
from my learned friend Shri Keshava

1 personally think that this is one
matter where we must have centrali-
sation. The Government here must
have all the strings in their hands.
They must have the entire landscape
before them when they start adminis-
tering temples and ancient monu-
ments.

1 wish to refer to the provision in
regard to Kashmir. It is a pity that
Kashmir is sought to be excluded. In
the very next Bill that we are going
to consider, namely the All India
Services (Amendment) Bill, we are
going to take off the words ‘exclud-
ing Kashmir'. I have been the chair-
man of some Select Committees, and
I can tell you that the rule today is
not to exclude Kashmir. Why should
you exclude Kashmir here? Can the
State afford to look after the Mart-
and ruins? In the old days, you
could see the movement of the sun
marked on the beautiful stone pillars
but it is now in ruins. Of course, it
1s not the fault of the present Govern-
ment of Kashmir, but anyhow, there
was vandalism, and the Martand is
now 1n ruins How can the State look
after = magnificient ruin like the
Msartand ruins, unless the Union
Government step in and take it over?
The State Government are not rich
enough. They have got enough
problems in their hands, and it is high
time that we include Kashmir also,
so that the beautiful monuments like
the Martand temple will come under
the purview of the Union Gov-
ernment.

There must also be proper bud-
geting so far as the ancient monu-
ments are concerned. Here, I would
to quote from The Staterman one
small sentence. It has already been
Quoted in the other House. A great
archeeologist, a man who knew what
he was talking about, says that he
went to Kailasnath temple at Ean-
cheepuram. I am going to refer to
it in some detail later, with your
leave, He says:
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“Even in South India, ugly
pavements, partly of cement
concrete, partly of stone, have
been inflicted in the 8th cen-
tury B.C”.

He forgot to put the words B. C.
It was pre-Buddhistic era. That is
precisely what has happened in the
Kailasnath temple at Kancheepuram.
There, you have got the wonderful
phenomenon of rock disintegrating.
In that temple, you find magnificent
figures of old granite, which have
now become so old that they are just
becoming sand. It is the reverse pro-
cess. River sand gradually becomes
rock or coal or whatever it is, geolo-
gically speaking. Now, it is the
reverse in practice, so far as the
Kailasnath temple is concerned. And
it is open to the weather all the time.
You must protect it. The main
gopuram has fallen; the praakaras
are also open to the sun and the rain.
It is high time that you protected
them, because even now you find
that it is not because of Muslim con-
querors breaking the nose but purely
on account of disintegration, that the
figures are just collapsing. It is high
time that you budgeted for this. You
must have proper protection of these
magnificent monuments.

Coming to my own constituency,
in Tanjore we have got the magni-
ficent Brahareeswarar temple, where
the President has been only two
days ago. There 1 saw with my own
eyes the canopy. I am not criticis-
ing the people there. They are do-
ing very bravely; with their equip~
ment, they are doing their best
After all, when you see a big crack
in a temple, you try to do something.
1 am sure the Minister must have
seen in France Notre Dame. When
there is a crack, you know that a
special mixture of cement has to be
pumped at high pressure into the
crack, and then it is closed up. The
outward closing is dome so well by
skilled silpis and others that one
cannot find any difference between
the old and the new. While the
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crack has to be filled, while the
foundation has to be protected, your
work needs expertise. It means
properly qualified persons, not the
PWD man. He is only concerned
with hours of work and cement and
he will give you accounts., Such
people are wholly unfitted for that
sort of job.

You go to Sanchi. What have the
PWD done there. Look at the out-
rage that has been done by the
repairs departmentally or otherwise.
For this work, you must have fully
qualified archeeologist students, per-
haps BAs and MAs, history men who
are also otherwise well qualified.
They should be on the spot all the
time supervising. The man who is
supervising cannot just tell the
Mistry, ‘You do 1t' and go away. The
Mistry will do just what is required
of him, namely, properly plaster. He
will even plaster two hands and
cover 1t up. That is not the way of
attending to this work. I am sure
the Minister will bear this in mind.

When 1 say this, I say it with some
fecling. There is a temple in Dara-
suram very near Kumbhakonam. What
has happened to it? The temple has
fallen. The approach to it is covered
with weeds. You cannot even go near
it. Once you go to the Prakarams,
vou find that many pillars have fallen
down. On top of it all—I am going to
refer to it—is the vandalism that
1s perpetrated. We have had old van-
dalisms. We have had the vandalism
of Somnath and so many other places.
Go to Hampi. It makes one's heart
bleed. Even in Hampi, what is hap-
pening? The roads are not properly
laid. The Narasimha vigraham in
Hampi is all overgrown with plants.
I do not know what is the position
today. I am sure under the hon.
Minister's able guidance, the matter
would have been attended to already.
I not, here is a matter which he has
to attend to.

I am glad that reference was made
to Ardhanariswera and other vigra-
has. Even today in the Gopuram
walls, plants are growing in between
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niches and interstices. Acid can
easily be put and the plants remov-
ed and the space covered with plas~
ter.
States. They have no money. It is
for the Centre to do it.
nave proper budgeting for it. Let'
the Government arm themselves not
only with powers but with a lot of
money, because after all, without
these ancient Gopurams and ancient
temples, there is very little that is
Indian left to be shown to the world,
and the world clamours for some-
thing Indian. In my humble
opinion, the Indian alone is going to
save the world, I mean our outlook,
not only the mere temples and the
ritual and arts aspect of it, but what
the temples stand for., 1 have no
doubt that the Minister will have
that also in mind.
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All this cannot be done by Lhc‘

We must!

i

So far as acquiring of ancient
monuments is concerncd, there too
Government can take wupon them-
selves all the necessary powers, and

they should do so scon. What has
happened is that rich people get
round the poojaris or trustees of

temples and instal a nice Nataraja
vigraham, which was in the temple
for about a thousand years, in their
drawing room. They acquire the
same. The man will say to others:
‘I have got a very fine piece. It is
of 5th century B.C., not a mooli’
In the olden days, if some vigraham
is broken, we discarded it. Not
those moolies, but proper wvigrahas
have been brought to many houses.
The vigreham is put in the house
where the man flicks a cigar—thank
God he does not do it in Nataraja's
hands—or puts his cocktail glass there.
It is humiliating; it makes your blood
boil. With a little effort on the part
of Government, they can acquire these
pieces of art, these magnificent pieces
which are in private houses adorning
drawing rooms. A Nataraja or Devi
is put there along with cocktail glass-
es, whisky glasses and other things.
It is time Government armed them-
gselves with the power to acquire
them.

!
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Modern vandalism is waorse than

the old vandalism. A rich man may
say: ‘You must come to my house. 1
have got 8 Natarajas and 18 Devis'—
as though they are just pieces to be
shown that way. With all that, he
pretends to be a good Hindu. He rings
the bell in the morning to satisfy his
conscience. But he is doing a great
disservice to our religion.

These are the pieces that Govern-
ment can acquire. Government can
also acquire writings in ‘cadjan leaves'
and other ancient writings. Our Ram-~
ayana 1s still in ‘cadjan leaves' in many
houses. I am not saying that you
must take away those which are used
for pooja purposes, but you can get
copies made. Many of them will be
Government can
acquire them. Many of these ‘cadjan
leaves’ are falling apart. As you
know very well, the chemist plays a
very important part in the preserva-
tion of ancient monuments. I am sure
Government will have a number of
chemists in their team. If they have
not, the gap must be filled. They
must have a number of chemists to
assist them in the preservation of
these ‘cadjan leaves' or for that mat-
ter, paintings.

I am glad I am able to agree with
my hon. friend, Shri Keshava, as
regards  the decentralisation of the
monuments though I differ from him
as regards the other point. Govern-
ment must not cencentrate these
monuments in the same place. Just
see what Napolean did in the olden
days. It he were alive today, he
would have been treated as a brigand
or murderer. History was on his side
in those days. But there is no room
for a Napolean today. You cannot,
s0 to say, bring everything to Paris
or Rome. These monuments have to
be in various centres, in Maharashtra.
South India and so on. We can have
various places as architectural cen-
tres.

I only want to stress one aspect
more. ] am glad that tourism is play-
ing an important part in our national
lite. I know it is the concern of
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another Ministry. But I sincerely
hope that we won’t have the same lack
of co-ordination by saying ‘It is an-
other Ministry’s concern, the Transport
Ministry’s concern; I have nothing to
do with it’. What happens is this.
The tourists come to some temple in
South India. They must be lucky if
they are able to enter the temple
because as soon as they get down from
their cars, they are surrounded by a
number of urchins and beggars. I am
sure they will carry the most awful
impression of our temples and our
ancient monuments. They are not
allowed to go to the monuments
because the beggars and urchins know
that if they get in, they won’t pay. So
they try to collect something even
before they enter the temple.

Then as they go and come back, you
have got people explaining to them,
people who are called Guides. I know
of one famous film in which Eddie
Cantor was acting. A guide said ‘This
is Agripa, wife of so and so’. Eddie
Cantor was nearby. He said: ‘I am
sorry. It is not Agripa. It is so and
so.” So you must have properly quali-
fied people who will explain these
monuments to the tourists.

As I said in the beginning, this is a
very specialised department. You
must have people with special quali-
fications, and more than qualifications,
proper respect for ancient culture, who
will have the shradha which is neces-
sary, not merely the degree. In fact,
the most dangerous man is the
‘degreed’ man who has no regard for
our ancient culture.

Shri Humayun Kabir: I am very
grateful to hon. Members who have
spoken for their support to this Bill
and for the very constructiwe sugges-
tions which have come from different
sides of the House. As I said while
introducing the Bill, I was sure that
this was a Bill where there would be
no controversy at all so far as the
object and principles are concerned.
T am glad to note that there have been
various suggestions made in a con-
structive spirit and if sometimes there
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have been remarks with which I can-
not agree, I shall try to explain to the
House that many of these remarks are
due either perhaps to imperfect ap-
preciation of some of the clauses of
the Bill or in some cases, incomplete
information about some of the things
to which reference has been made.

The discussion was opened Yy my
hon. friend, Shri H. N. Mukerjee. He
said that wherever any monuments
are declared as monuments of national
importance, it should be done in con-
sultation with State Governments and
Regional Record Offices. I need hard-
ly tell him that this is actually what
is done. Nobody can sit here in the
Centre in Delhi and suddenly by a fiat
or by an act of imagination declare a
monument to be of national import-
ance. It is usually done only when a
reference is received. Even during the
discussions yesterday and today, many
hon. Members have made valuable
suggestions about monuments which
are not declared to be of national im-
portance at present and which they
would like to be so declared. I can
assure them that every suggestion will
be taken into consideration and wher-
even there is sufficient justification,
such monuments will be taken into
the national list.

So far as Shri H. N. Mukerjee’s
suggestion about monuments or record
in private possession is concerned—
this was also referred to by Shri C. R.
Pattabhi Raman—we shall make every
effort to have some kind of an inven-
tory and we shall try, as far as possi-
ble, to acquire, them.

The question of acquisition has been
referred to by a number of hon. Mem-
bers. 'And there we have to strike a
sort of a happy balance between two
extremes. There were some hon.
Members who wanted that we should
just get hold of whatever is in private
possession. Others said that there
should be no commercial element at
all in the whole matter and we should
appeal to their benevolence. Still
others said that we should offer suffi-
cient induecement so that these anti-
quities in the possession of private
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pelaons may be forthcoming This
vartety of suggestions itself shows that
this iz rather a difficult matter and
that we shall have {o proceed élre-
fully. I can assure the House that ell
these different methods shall be tried.
We shall certainly appeal to the patri-
otism and sense of loyalty to the
nation of the different private indivi-
duals who have these antiquities.
Some appeals have already been made;
and, as is verv often the case, mere
appeals do not always have the effect
which we want them to have. And
so, sometimes appeals have to be but-
tressed by other more materials forms
of inducements and the question of
purchase, whether compulsory or vol-
untary, has also to be brought in.

Mr. Mukerjee also referred to the
question of the Historical Records
Commission and the National Archives
and complained that there were cer-
tain restrictions on the use of records.
Mr. Keshava and Mr Arun Guha also
referred to the sarffe matter. I agree
with them that as far as possible these
records should be made available to
scholars, and we should be very liberal
in the interpretation of the rules. 1
will convey this suggestion to my col-
league who is in charge of the Nation-
al Archives because I do not deal with
it directly. I have no doubt that he
will also pay due attention to the sug-
gestions made in this House.

In that connection Mr. Keshava also
suggested that there should be a dis-
persal of archival records. I am all
for decentralisation wherever decen-
tralisation is possible. But, 1 think
Mr. Keshava will agree and other hon.
Members in this House who are fami-
Har with archival procedure and prin-
ciples will agree that this is one fleld
where dispersal is not permitted. In
fact, all archivists are very very clear
on the point that whenever you dis-
perse any archival records you take
away the value of the whole get. The
solution is to have a sufficient number
of photostat copies and that we are
trying to do as far as possible, And,
in that way we have tb meet the rival
regquirements of archival sclence and

Sites and Rematns Bill
satisfying the requirements of parti-
cular regions,

Shri C. R. Pattabhi Raman: On a
point of information, Sir. Are they
not all of them in Delhi? In that case
you may as well take them to some of
the palaces in Gwalior and Indore and
not keep them in Delhi which may not
be secure.

Shri Humayun Kabir: There are
ceriain regional record offices already
and even the National Archives has a
branch outside Delhi. But the main
point is that the sets of papers cannot
be dispersed Whenever you have a
series, the unity of that series should
not be broken. But, where there are
in the States already Record Offices of
the State Governments, the Historical
Records Commission has always been
encouraging the development of all
these local archives and the local
Record Offices. ~

Then a question was raised both by
Shr Mukerjee and also I think by one
or two other hon. Members regarding
the archaeological excavations by par-
ties other than the Director-General
of Archeeology or the State Govern-
ments. 1 can assure the House that
every encouragement is given to the
Universities and other bodies. And, in
fact, assistance is also offered both by
way of technical advice and, in cer-
tain cases, of funds wherever any re-
quest is made to the Director-General
of Archaeology.

But, as my hon. friend Shri Pattabhi
Raman made 1t clear, this is one fleld
where there must be some oversll
plan and some co-ordination. There
must be some overall picture of how
these excavations are carried out
throughout the country, because,
otherwise, there is a risk that some of
the very valuable heritage of the
nation may be dispersed or may be
damaged and, in some cases, there
may be some unscientific or slipshod
or haphazard excavations which are
worse than no excavation at all.

My friend, Shri Mukerjee, also re-
ferred to the case of the Ashutosh
Muoseurn. [ think a question on 8fis
was asked on the 16th April and X
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told Parliament that a grant of Rs.
2,500 has been made to the Museum
and no further grants had till then
been asked for by the Museum. We
thought that the grant which had been
made was sufficient. It was only affer
that answer in Parliament that a fur-
ther request has been made and it is
now under examination, But, I can
assure the hon. Member that if a case
is made, it will be treated with the
greatest possible sympathy.

Shri Mukerjee also referred t{o
Konarak. Now, I am a little surprised
to learn from him that some people
have told him that the work in Kon-
arak is unsatisfactory or that there
have been even cases of wvandalism
there. I think everyone in this House
will agree that vandalism should not
be permitted anywhere in any archee-
ological site or in any archaeological
monument and at least of all in Kona-
rak which 1s one of the most precious
possessions so far as our archaeologi-
cal heritage is concerned. I have
sometimes described it as a kind of
Hindu Taj Mahal. It is certainly one
of the most exquisite things which we
have among the monuments of the
ancient period of India. I can assure
the hon. Member and other hon. Mem-
bers of this House that the repairs
there are going on according to the
recommendations of an expert cof-
mittee. A very highpower committee
was appointed to go into this question
because repairs to this kind of tem-
ples is not an easy matter, and, as
more than one hon. Member pointed
out, you cannot leave it to the ordi-
nary engineer or even to the Central
P.W.D.

We have architectural engineers,
and, in this case we have appointed a
special committee who had made cer-
tain specific recommendations. I dm
advised that the repairs are going on
according to the instructions and ad-
vice given by this technical committee.
I am further. advised that the state of
affairs is not unsatisfactory; in fact, 1
am told that it is guite satisfactory.
I am also told that po sculptures are
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known to have been removed from
Konarak. I would therefore be surpris-
ed if there are any sales of Konarak
statuaries in Calcutta. But what may
happen is this. Our architectural re-
mains and sculptural remains are
scattered over such a vast area in the
country, and in certain cases there are
such similarities in the case of differ-
ent statuaries in more or less neigh-
bouring parts of the country that the
statuary of one part may easily be
passed off for a statuary of another
part. And, in many cases, the amateur
15 not able to differentiate between
what is Konarak statuary and what
may be taken from some village 25 or
30 miles away from Konarak,

I am also sure that the House will
agree that in such a vast country,
these remains  being scattered
throughout the area, it would not be
possible to guarantee that even a
single piece will never be taken
away, We shall make every possible
effort; and one of the methods which
have been suggested recently is to
develop site Museums, because if site
Museums are developed near about
archaeological remains, the local
people also develop a kind of local
pride and that may prevent the
pilferage of statutary from such areas.
But you cannot altogether prevent it.
You go down the National Highways
and you will find sometimes near the
roadside there is a statue which be-
longs to nobody; and if a motorist stops
his car and takes it up, who is going
to prevent him? You can only de-
pend on the sense of loyally and the
sense of devotion of the Indian
citizens and I hope that that will
gradually be developed. Otherwise,
by mcre police measures it would not
be possible to prevent occasional
pilferage. 1 certainly agree that with
regard to more important areas we
ought to ensure that there is no
possibility of pilferage at all

1 may also inform the House that
it has been decided to set up a sits
museum in Konarak and 1 bope to
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that srea Iairly soon myself and
certainly Xeep in mind what
informed in this House about

repairs.

55;; &

Now, with regard to Nagarjuna-
konda, the House is aware that this
question has been debated over and
over again, and the greatest possible
effort was made to try to save it. But
1t was a case of competition between
the claims of the living and the dead;
and we were told that large areas In
Andhra Pradesh would suffer if
Nagarjuna Sagar was not built As
for the suggestion of my hon, friend,
Shr1 Mukerjee, that an additional
Rs. 5 crores would have saved the
monument, I do not know where he
got the figure from. I have wvisited
Nagarjunakonda and I have seen the
gite I also know that if the site was
really to be protected, two additional
bunds would have to be built The
main bund across the river is perhaps
a mile and a half There are two other
hills which have to be bunded if
the wa‘er 1s to be prevented from
submerging the area where the
anclent monuments are located. That
would have meant two other bounds,
perhaps hall a mile and the other
also almost of the same size. 1 have
not got the figures; but my own
es'imation would be that probably
another Rs. 30 or Rs. 40 crores at
least, if not more, would have been
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completed. We are sure that before
the area is submerged, whatever |is
worth preserving and can be remov-
ed will be removed and we shall
have a museum on the site which will
be the second best though it will
certainly not be as good as the
original,

Shri Guha has given notice of &
number of amendments. Since he dis-
cussed all his amendments n his
speech, 1 hope that when I  have
dealt with his amendments n
general 1n my reply, he will himself
be satisfied that these amendments
need not be moved at all. But be-
fore 1 take up his specific suggestions
1 would hike to refer to his com-
ments about the debt of gratitude
which we all owe to certain Europeans.
Shr: Guha has himself been a re-
volutionary and a patriot who has
devoted all his life to the service of
this nation and that is perhaps the
reason why he can also appreciate
the services which these foreigners
have rendered to this country. 1
think it was a very graceful act on his
part to pay this tribute to men like
Prinsep, William Jones and Cunnin-
gham. Not that they need our tributes
because they did what they did be-
cause of their love of knowledge and
love of ancient civilization and cul-
ture of this great country of ours.
Nevertheless, it was very graceful on
his part to have done ma. 1 would
like to add one more name to those
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An Hon. Member: Add some more.

Shri Humayun Eablr: We have
taken note of all the names and if
it is possible in any way to do any-
thing, especially with regard to some
of the great Indian scholars who have
added to our knowledge of archaeo-
logy and history in this country, we
shall see what can be done in this
connection.

Now, 1 shall come to the specific
suggestions of Shr1 Guha which are
possible amendments. He asked
whether records and antiquities are
included in the Bill. Shri D, C.
Sharma referred to trees. Shri Deo
referred to paintings. If only we
look at clause 2 (b), we shall find
that all these things are covered by
the term antiquities. The clause
includes any coin, sculpture, manu-
script, epigraph or other work of art
or craftsmanship. Certainly, painting
is a work of art or craftsman-
ship. So paintings can easily come
under antiquities. Records also come
under this head because manuscript
is mentioned here. There is another
clause 2 (b) (iv) which refers to any
article, object or thing of historical
interest. Certainly a tree is also an
object, or if you do not like to call it
an object, it is certainly a ‘thing’. So,
these things, paintings and trees all
come under this clause. In fact the
definition is so wide that you can in-
ciude almost anything provided it is
100 years old. The next sub-clause is
even wider: any article, object or thing
declared by the Central Government
by notification in the Officlal Gazette,
will be an antiquity for the purposes
of this Act. It seems that the drafts-
man of this Bill has not taken any
risks in the wmatter. After en-
umerating all the things he can think
of, finally the power is left so that by
& simple notification in the Gazette
¥you can declare as an  antiguity
anything which you wmant to declare
as an antiquity. I hope that this
particular ammendment of Shri Guha
will no longer be necessary.
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Shri Guha also referred to another
question. We should have the power
to secure antiguities excavated in any
area. That is already provided under
clause 23(3), He also said that
clauses 6 and 17 should be amended
to ensure that monuments are pro-
perly maintained and made accessible
to the public. The Director-General
may either declare a thing to be a
protected monument; he may enter
into an agreement with the owner of
a protected monument and that agree-
ment may later be cancelled. Suffi-
cient power is already reserved in
clause 9. If Shri Guha reads clause
9, he will find that all the necessary
powers are already there. His amend-
ments are, therefore, to my judgment
unnecessary and superfluous.

Similarly, another proposed amend-
ment of Shri Guha is that we should
make specific reference to the power
of acquisition. This is redundant as
under clause 5(1), the Government
can purchase, take lease of, accept a
gift or bequest of, any protected
monument, Acquisition is also a form
of purchase. So, we have already
got the necessary powers, There 1s
also a separate clause referring to
land under the Land Acquisition Act
and for that provision has separately
been made. So, I hope that he will
agree that the proposed amendments
are unnecessary.

8hri A. C. Guha: Is it that purchase
includes acquisition also?

Shri Humayun Kabir: So far as
land and anything that stands on land
are concerned, there is a separate
clause. So far as there are other
things which are not land and things
that stand on land, they cannot be
brought under the Land Acquisition
Act. The present clause 5 is quite
adequate. At least that is what I
am advised by my legal advisers.

I now eome to & very comtroversial
issue which wes raised by Shri Guha,
Shri D, C. Sharma and a number of
other speakers, and in & agnse by you
also, Mr, Chairman. Shri Guha wants
clause 24 to be omitted; yet at the
same time by another amendment he
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wants clause 24 to be extended to
Jammu and Kashmir. Certainly you
cannot have it both ways. If you
want it to be extended to Jammu and
Kashmir, then it is an argument that
it should not be omitted and I do not
see how these two things can be re-
conciled.

I would first take up the question of
the application of the various clauses
to Jammu and Kashmir. Here I find
that there has been a certain amount
of misunderstanding in the House.
“This Bill excludes only four clauses—
-clause Nos. 22, 24, 25 and 26—from
their application to Jammu and
Kashmir and there are very good
reasons for that. All these four
«clauses refer to Entry No. 40 in the
Concurrent List. They do not relate
to Entry 67 in the Union List which
-deals with ancient and historical
monuments and records and archaeo-
logical sites and remains, declared by
or under law made by Parliament to
be of national importance. Under
the new Act, it would not be neces-
sary to have an enactment but merely
& notification to declare an ancient
historical monument or record or an
archaeological site or remain to be of
national importance. We have al-
ready, as a result of discussions, with
‘the Kashmir Government come to an
agreement that monuments and sites
‘which are recognised to be of national
‘importance shall be looked after by
‘the Director-General of Archaeo-
logy. It is, therefore, only in respect
of Entry No. 12 in the State List
‘which deals with ancient and histori-
cal monuments and records other
than those declared by or under law
‘made by Parliament to be of national
importance or Entry No. 40 in  the
Concurrent List which deals with
Archaeological sites and remains other
than those declared by or under law
made by Parliament to be of nationa)

ance that these particular Pxo-

lons will apply.  So far =g the
temple of Marthand is conterned, or
any other lmporhnt MoTuments  In
Kashmir are concémed they = will
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be governed by the provisions of this
Bill as we have come to an  agree-
ment with the State Government. So
far as Entry No, 12 in the State List
is concerned, the question does not
arise because it is purely a State
matter. So far as Entry No. 40 in
the Concurrent List is concerned, we
cannot apply that to Kashmir be-
cause under article 370, the power of
Parliament to make laws for the State
of Jammu and Kashmir is limited to
certain matters specified in the Con-
stitution (Application to Jammu and
Kashmir) Order, 1854, made by the
President. Under this Order Parlia-
ment has no power to legislate for
the State of Jammu and Kashmir in
respect of any matters specified in the
Concurrent List.

4 hrs.

Therefore, the points which were
raised by Shri Guha and Shri Sharma,
and to a certain extent by you also,
Sir, that this gquestion should be
taken up with the Government of
Jammu and Kashmir, I would sug-
gest, would not at all arise. Shri
Sharma had also suggested, in re-
ferring to this question, that we
should extend the operation of the
whole Act to the State of Jammu and
Kashmir by persuasion, Apart from
the constitutional difficulty to which
I have just now referred, I would
say that in principle it would not be
advisable for the Central Government
to force the pace in such matters. We
should leave it to the Kashmir Gov-
ernment. They have already, as a
result of discussions and consultations,
agreed that national monuments shall
be taken up, monuments which ara
considered to be of national im-

-portance shall be looked after by the

Director-General. In such matters
the pace should be set by Kashmir
and not ftom the Centre. I think, in
principle, it would be wrong for us
to try to hurry them, hecause by
trying to hurry them we might create
a certain amount of apprehension
there.

I feel that in such matters cohesion
is much stronger, much more lasting
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and much more real when the initi-
ative comes from the acceding units.
1 believe that in all such cases, the
Centre should be guided by the
wishes and the desires of the different
local units. And, I am a little sur-
prised that some hon. Members, for
example, my friend Shri Keshava, who
is so keen about decentralisation
within Indian, should in the case of
Jammu and Kashmir try to have this
kind of co-ordination in a field where
they themselves are not prepared for
it, A time may come, and I hope it
will come soon, when this coordination
is  achieved but I would submit
humbly to this House that in  such
matters we ought to proceed with the
utmost care, and nothing should be
done which may give a  suggestion
that there is any attempt at forcing
the pace.

Now, there is also the general gues-
tion of clause 24, and here you, Sir,
raised a very important constitutional
question. I hope with what I have
already said about the distinction bet-
ween entires 67, 12 and 40, I have been
able to meet, at least substantially,
the points raised by you. If I under-
stood you aright, your point was that
clause 24 tends to restrict the power
of the State Government in respect
of even Entry 12. 1 do not think so.
It is quite clear that clause 24 refers
to excavation or like operation for
archaeological purposes in an  area
which is not a protected area, except
with the previous approval of the
Central Government. This refers to
archaeological sits and remaing and
not archaeological monuments. So,
far as archaeological monuments are
concerned, they will be governed by
Entry 12 in the State List. They are
Sy It s e

not a to ol
in the State List, I E:;trm a!::-:;gf
ing In
g awyer and I can only go on the
expert advice which 1 sm given. 1
am advised that this is ngt in  any
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hensions which you, 8ir, had expresy-
ed are probably not justified.

At the same time, I would like %o
point out that certain general super-
visory powers as provided in. clause
24 are necessary. Apart from any
legal or constitutional aspects of the
question, it is necessary to ensure that
there is uniformity of procedure in
these matters. As I mentioned once
before, we should not have any half-
hearted, slipshod or unscientific ex-
cavations, because such excavations
may lead to the wastage of our na-
tional heritage; archaeological sites
and remains are of a type that once
damage has been done nothing can
ractify it, whereas in certain other
matters we may proceed by methods
of trial and error. In the case of
archaeological sites and remains, I
would on the whole be conservative.
We use the word ‘conservation’ with
regard to archaeological remains and
monuments and, if ] may make an ad-
jective of that word ‘conservation’, let
us be conservative, let us go slow.
And, in that way, it is better that we
make our advance steadily and slowly,
rather than we allow a number of
people to develop these things in a
more or less slipshod manner and thus
face the danger that some of the most
valuable remains may be damaged.

1 am afraid, Sir, I will take a little
more time, if I may have your indul-
gence, because many points were reis-
ed and I would like to deal with all
of them. As I szid, all the spesches
have been very comstructive snd 1
would, as far as I possibly can, like to
meet all the points which have been

Bir, 8hri P. K. Dao raised some
jec““'l to clause ob-

Eo
¥

acquis,*lon. He menticped clause
27, but 1 SUppose he really meant
clause 23, € you look at clauss $8
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Shri Deo has also asked for a new
Circle for Orissa, and also to pay
greater attention to the various im-
portant monuments in the Tel river
valley. These were not exactly any
criticism of the Bill. They were in
fact suggestions for action, and I have
no doubt the Director-General of
Archaeology will pay every possible
attention to his suggestions. We
should like that there should be as
many Circles as possible, but, Sir,
again, it is a question of funds. If
Parliament will provide the necessary
funds it may be possible to have a
Circle in every State in India, but so
long as our funds Are limited and there
is also this consideration that the monu-
ments are generally grouped in certain
areas, perhaps reasons of economy and
convenience of administration will not
justify at present the multiplication of
the Circles beyond a certain limit.
There is also the question of expert
personnel, trained personnel. I will
have a little more to say about that
when I take up the questions ralsed
by Bhri Pattabhi Raman, and here I
would only say that we shall keep
these suggestions in view.

1 have already disposed of the ques-
tion of theft of images, to which Shri
Deo referred, when 1 was discussing
the point raised by Shri H. N. Muker-
jee.

1 will now comie to the speech of

scholar like Shri D. C. Sharma there
would be this kind of. shall I say,
inconsistency and, perhaps, not very
carefully thought out suggestions.

S0 far as Jammu and Kashmir is
concerned, I have already tried to say
at some length why we cannot bring
Jammu and Kashmir within the pur-
view of the particular four clauses
that I have mentioned. Shri Sharma's
main dificulty—it seemad to me he is
a perfectionist—is that he wants
everything to be declared a national
monument and everything to be lock-
ed after by the Director General of
Archaeology. If that could be done,
it might be the best possible solution.
Then he went further and said that if
that could not be done in the case of
Kashmir, we should leave it entirely
to the States, I hope that as a practi-
cal legislator, as a veteran parliament-
arian, he will agree that even though
it might be desirable to make every-
thing & national monument the exi-
gencies of circumstances do not permit
us to do so. Therefore, we have to
be content with declaring certain
monuments as national and leaving
certain monuments to the care and
good offices of the State Governments,
and in certain other cases, just in plain
and simple language, hope for the
best. { know that with the wvast
number of monuments which we have,
it is not possible to look after all of
them with equal care. 1 agree with
Shri D. C. Sharma that we should
make every possible effort to persuade
the States o take more care of these
monuments which are a national heri-
tage. They have been approached
again and again, and a number of
States have passed their own Bills and
1 hope more States will do so.
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Shri D. C. Sharma also expressed
gome apprehension and said that the
present Bill curtails the powers of the
Collectors. I do not think it is quite
correct; in the proposed Bill, we
are giving a certain number of func-
tions to the Collector, as he will find
if he refers to clauses 6,26, 28 and
certain other clauses including clause
29, It has been specifically laid down
that powers may be exercised by the
officers of the State Governments.
Therefore, Collectors will be in the
picture, but all that we are doing is
that certain functions which may be
better performed by the Director-
General and which were in the past
being performed by the Collectors are
being taken away from the Collectors
and are being put as the responsibility
of the Director-General. I think this
also disposes of the point raised by
Shri Keshava.

Shri Sharma also objected to two
months’ notice instead of the former
one month’s notice, in the previous
Act. I am sure he will not be offended
very much if we stick to two months.
Perzonally I do not see any great
difference between one month’s notice
and two months’ notice,

Shri Sharma raised one important
point when he asked why we have
fixed the period of a hundred years,
It is an arbitrary figure. After all, any
figure you may choose in this regard
would be arbitrary—whether you
make it hundred years or 200 years or
even 500 years. Whatever figure may
be chosen is an arbitrary figure, but
some flgure has to be given as this is
an Ancient Monuments and Archaeolo-
gical Sites and Remains Bill. So, the
word “ancient” had to be defined in
some way, and we thought that “hund-
red” would do the least possible
damage. Further, in the Antiguities
Export Control Act, the figure chosen
has been a hundred and from that
point of view also, we thought there
should be uniformity,

Shri Sharma and certain other hon.
Members raised an important point as
to the position of important monu-
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ments and buildings which have been
built in the last hundred years, For
them, I think we have to have a sepa-
rate agency and a separate instrument,
For one thing, any monument which
has been built during the lust one
hundred years is likely to have a live
function. There iz likely to be some
organisation behind it. It has a diffe-
rent character from the kind of monu-
ments and remains with which we
are primarily concerned in the present
Ancient Monuments and Archaeologi~
cal Sites and Remains Bill,

I may also add for the information
of the House that for sometime past
we have been considering the setting
up of a National Trust, some kind of
a national trust, which will look after
this kind of objects which have been
built during the last hundred
years or so. Some preliminary exami-
nation of the proposal has been made,
and I hope that before long it may be
possible to place before the House
some concrete proposals for setting up
a national trust when it will be pos-
sible to deal with objects of this type.

Then there was the question of ex-
change of records and antiquities with
Pakistan. Where this is possible, we
would certainly like to do it, but it
would be very difficult fo persuade
any country to part with original
manuscripts. Therefore, in such cases
in which we are now getting photostat
coples or micro-films, we ought to be
satisfled. We shall certainly keep
that in view.

The last point df Shri Sharma was
with regard to penalty. He thinks
that a “penalty of Rs. 5,000 and/or im-
prisonment of three months” is not
enough. I would submit that a fine of
Rs. 5000 and imprisonment for three
months is not very inadequate. If
you like, you can have more severe
punishment, but I am one of those who
believe that the punishment proposed
should not be very dire. But whatever
punishment there may be, it should
be actually given it the occasion arises.
It is better to have lenient laws and
administer those laws in a strict and
conscientious manner rather than to



418 Ancient Monuments

have very strict laws and then ad-
minister them very leniently or just
averlook them whenever there are any

lapses.

Many bon. Members suggested that
we ghould have more money for our
budget. That is a suggestion which
is entirely welcome to me. We have
at present about Rs. 96 lakhs for the
current year including the grant un-
der the Five Year Plan. If Parlia-
ment in its wisdom and in its vision
enhances that amount, nobody will be
happier then I, and I hope that my
friend Shri D. C. Sharma and other
Members who have raised this ques-
tion will certainly press that the grant
for the Archaeological Department
may be further extended.

My friend Shri Dasappa wanted that
results should be achieved and that
we should not merely pass a Bill. I
am entirely at one with him, and it is
because we want to have result that
in some cases we have made the Bill
more moderate than I would otherwise
have liked. As I said, let us have a
lenient Bill and administer it rigorous-
ly than have it the other way round.

Then Shri Dasappa also referred to
a number of important monuments
like Belur, Halebi and Sravanabela-
gola. We would certainly see that
whatever is possible is done in this
connection and we will keep in view
the suggestions he has made. But I
may say that so far as Sravanabela-
gola is concerned, some action has
already been taken. It is being re-
paired as best as we may. Similar is
the case with Kailasnath Temple which
was mentioned. There also, some
action has been taken. Cement con-
crete has been used on one of the floors
to make it solid. But I may tell this
House that pumping of cement is not
always entirely desirable, At one
time, when the Taj Mahal was threat-
ened, there was a suggestion that some
cement may be pumped into it, but
experts later pointed out that that
might have very dangerous results in-
deed. We have our archaeological
engineers and our archaeological che-
mists, and we are trying to strengthen
thesa departments. We shall take every
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possible care to see that the precious
heritage of the nation is not in any-
way damaged or ruined.

SBhri C. R. Pattabhi Raman: I also
suggested a covering.

Shri Humayun Eabir: 1 shall ex-
mine that, but I cannot give any reply
on this point of expertise without a
proper examination.

Reference was also made to the
wages of the staff. 1f the persons are
regular chowkidars, they get the usual
pay. I have generally heard a com-
plaint that the Central Government
employees are paid a little more than
State Government employees. So, I was
surprised to hear from Shri Dasappa
that there are complaints of this kind.
But, if they are casual labour, they
are governed by local conditions and
are paid according to the PWD rates.

The major points which you, Mr,
Chairman, have raised, I have tried to
answer as best as I could already. 1
hope that I have been able to satisty
you. You have also referred to clause
29(b) where certain powers are given
to the State Governments. 1 think
you will agree that it is necessary
that in certain cases “such State Gov-
ernment or such officer or authority
subordinate to the State Government,
as may be specified in the direction™
ought to exercise the kind of power
which it is necessary for them to
exercise.

You have alsc referred to the ques-
tion of antigquities. Perhaps you
were under a misapprehension when
you said that antiquities s a mew
item. It is not a new item. It is
found alsoin the old Act of 1804. You
will find the expression “antiquities”
there. Only, the definition has been
spread out a little in the new Bill.

I now come to the suggestion made
by Shri Ranga. I have already replied
to the point about Jammu and
Kashmir, about the hundred years'
period and about the great national
names. We will certainly keep them
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in view and give them our considera-
tion. With regard to ?i; t::;
muesums, we will try to see that

are improved. [ think Shri Ranga was
under a misapprehension when he said
that the office of the Assistant Chemist
would be removed from Hyderabad.
There I3 no intention whatever of
doing so, and the office will be main-
tained there. All that will happen is
that some of the officers will be
changed. Perhaps officers of a slightly
different status may be posted there,
but the office will be maintained.

Shri Ranga made another suggestion
which seemed to me a little curious.
He suggested that some of the old
monuments should be rebuilt in order
to give an idea of what they were in
the past. I am sure no student of
history or archaeology would wel-
come a suggestion like that. We do
not want the ancient monuments to
be reconstructed in that manner. I
agree there may be museums, prefer-
ably site museums, where attempts at
reconstruction may be made. But if
ancient monuments are interfered
with like that, it would be regarded
as an act of vandalism by most
archaeologists in the world.

Shri Keshava also made & number
of suggestions, some of which I have
already disposed of. We shall try to
have photostat copies wherever
possible. So far as written records
are concerned, they are already cover-
ed in the Act.

I think 1 have dealt with practically
all the points mentioned except one
by Shri Pattabhi Raman, 1 shall close
my speech by referring to it. He was
very right when he said that adminis-
tration of a department like archaeg-
logy requires not only knowledge but
also & sense of feeling and a sense
of reverence. I am glad he said it
and I am also glad to say that general-
ly our officers in the department of
archaeology are people who are
devoted scholars of Indian history and
archeeology. A vast majority of
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them—I should have sald perhaps

be occasionally & mha t::? and
there—are people who have sense
of reverence and that semse of feeling
for our anclent monuments. If you
go to any officer of the archaeology
department and suggest that any of
these monuments may be deprotected,
you will see how he reacts,. They
fight passionately for the preservation
of these monuments and I am proud
of the way in which they have been
working. I am glad to say that the
work of some of our officers has
received wide appreciation not only
in this country, but also outside and
I can assure my hon. friend that thia
will always be kept in mind. We
want to have in the department of
archaeology a tradition of love and
regard for all our ancient monuments
regardless of whether it is a Hindu,
Budhist, Jaina or Muslim monument
or a monument of ever a later perlod.

1 am afraid I have taken a little
longer than I had intended. In con-
clusion, I would once again express
my thanks to the House for the
generous support it has given to this
Bl ~

Mr. Chairman: The question ia:

‘That the Bill to provide for
preservation of ancient and
historical monuments and archaeo-
logical sites and remains of
national importance, for the re-
gulation of archaeological excava-
tions and for the protection of
sculptures, carvings and other
like objects, as passed by Rajya
Eabl-‘;a, be taken into considera-

on.”

The motion was adopted.

Clause 2  (Definitions)

Mr. Cbhairman: There are some
amendments to this clause by Shri
Shree Narayan Das. He is not here.
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The question is:
“That clause 8 stand part of the
Bi”,

The motion was adopted.
Clouse 2 was added to the Bill
Mr. Ohatrman: The question is:

“*That clause 8 stand part of the
Bil".

The motion was adopted.
Clause 3 was added to the Bill.

Clasuse & (Power of Central Govern-
ment to declare ancient monu-
mentg to be of national import-
ance).

Mr. Chalrmuan: There sre some
amendments to clause 4 by Shrl Shree
Narayan Das and Shri A. C. Guha,
but they are not here.

The question is:

“That clause 4 stand part of the
Bill”.

The motion was adopted.
Clause 4 was added to the bl

Clause § (Acquisition of rights in a
protected monument)

Mr, Chalrman: There is an amend-
ment by Shri A. C. Guha. He is not
here. The question is:

“That clause 5 stand part of
the Bill".

The motion was adopted.
Clause 5 was added to the Bill

(Preservation of protected
monument by agreement)

Mr. Chalrman: There is an amend-
ment by Shri A. C. Guha, But he is
not here. The question is:

“That clause 6 stand part of
the Bill”.

The wmotion was adopted.
Clause 8 was added to the Bill
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Mr, Chairman: The question fis:
“That clauses 7 to 16 stand part
of the Bill".
The motion was adopted.

Clauses 7 to 16 were added to the Bill.

Clause 17 Relingquishment of Govern
ment rights in a monument)

Mr, Chairman: There is an amend-
ment by Shri A. C. Guha, but he is
not here. The question is:

““That clause 17 stand part of
the Bill”.
The motion was adopted.
Clause 17 was added to the Bill.

Mr. Chalrman: The guestion is:

“That clauses 18 to 28 stand
part of the Bill".

The motion was adopted.
Clause 18 to 20 were added to the
Bill.
Clause 28 (Delegation of powers)
Mr. Chatrman: There is an amend-

ment by Shri A. C. Guha, but he is
not here. The question is:

“That clause 29 stand part of
the Bill”.

The motion was adopted.
Clause 29 was added to the Bill,
Mr. Chairman: Since there are no

amendments to the remaining clauses
30 to 39, I will put them together.
The question is:

“That clauses 30 to 39 stand
part of the Bill”.

The motion was adopted.
Clauses 30 to 39 were added to the
Bill
Mr, Chairman: The question is:

‘“That clause 1, the Enacting
Formula and the Title stand part
of the Bill"

The motion twas adopted.

Clause 1, the Ewacting Formula and
Title were addad to the Bill.
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Shri Humayun Kabir: I beg to
move:
*That the Bill be passed”.
Mr. Chajrman: The question is:
“That the Bill be passed”.

The motion was adopted.

14-26 hrs.

ALL-INDIA SERVICES
MENT) BILL.

The Minister of State in the Mints.
try of Home Affairs (Shri Datar): I
beg to move:

“That the Bill to amend the
All-India Services Act, 1851, be
taken into consideration.”

This is & very short measure and
it is not necessary for me to go into
details about it. Under article 312,
it was open to Parliament to institute
services known as the Indian Admini-
strative Service and the Indian Police
Service. Subsequently an Act was
passed by Parliament on 29th October,
1951 (Act 81 of 1851), according to
which it was open to the Indian Gov-
ernment to make rules so far as the
IAS and IPS were concerned. But
as you are aware, this Act did not
apply to the State of Jammu and
Kashmir. Subsequently, under article
370, there was an agreement and that
agreement has been included in a
notification which has been published
in the Central Government Gazette
dated February 27, 1958, according to
which article 312 has been made
applicable to the State of Jammu and
Kashmir,

(AMEND-

Thercaficer this question was dis-
cussed with the Government of Jammu
and Kashmir and then it was agreed
that that State also should participate
in the scheme of All-India Services,
namely IAS and IPS. After this
agreement, as a result of the ghove
notification, it has been considered
necessary that there ought to be an
amendment of the All-India Services
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Act. So, the operative portion is
clause 2 of the amending Bill which
says:

“In sub-section (1) of section 3
of the All-India Services Act,
1951, after the wards “the States
concerned”, the words “including
the State of Jammu and Kashmir”
shall be inserted.”

After this Bill has been passed, there
will be a regular participation by the
State of Jammu and Kashmir in the
two All-India Services, namely, [AS
and IPS and subsequently a cadre will
be formed. As a result of the All-
India Services Act, we have got
various cadres so far as the other
States are concerned. After this Bill
is accepted by the House, it would be
open to constitute cadre of the IAS
and IPS. This is the purpose of this
amending Bill and I hope it will
commend itself to the approval af this
House. .

Mr. Chalrman: Motion moved:

‘““That the Bill to amend the
All-India Services Act, 1851, be
taken into caonsideration.”

Shri C. R, Pattabhki Raman (Kum-
bakonam): 1 am obsessed with one
difficulty so far as this Bill is con-
cerned. [ find that it is stated in Part
XIV, article 308 of the Constitution
that:

“In this Part, unless the con-
text otherwise requires, the ex-
pression “State” does not include
the State of Jammu and
Kashmir.”

Therefore, so long as we have this
article in the Constitution which
excludes the application of the pro-
visions in Part XIV to Jammu and
Kashmir, I do not know whether a
Bill like this can be introduced with-
out amending article 308 of the Con-
stitution or an order under article $70.
I do not claim originality for this,
but I am obliged to Shri 8. N. Das.





